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‘Counsel for the Abplicant ¢ Shri H.S.A;Satyanara§ana

- CORAM :

IN THE CENTRAL AOMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDER ABAD

CONTEMPT - PETIT ION NO, 31 of 1996

o A G S N -——-u-b—-n----l--—--

In

OATE OF ORDER 6-9-96

P.Akbar Basha . ‘ i
| esv Applicant (Applicamt Na
And

1, Sri Modi,
Secretary to the Ministry of Communications,
Department of Telecom, New Delhi - 110 001,

2, m.\f. BhaSkar RGG,
Chief General Manager, _
" Telecommunications, A.P.Circle, : T
Hyderabad-500 001, | !

«+s Raspondents (%aapundants
| i

- - - - -

Counsel Por the Respondents : Shri V¥ .Bhimanna, Add%.CGSE

*

THE HON'BLE JUSTICE SHRI M.G.CHAUDHARI : UIEE-CHAIR“AN é;;%c;”

THE HON'BLE SHRI H,.RAJENDRA PRASAD : MEMBER (A)
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(Orders per Hon'ble Justice Shri N.B.Chaudhari. !
Vice-Chairman), |
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All though it is mentioned by Nr,T.U.S.S.Nd:thy fﬁét i

' ' |
Mr .BSA Satyanarayans is not in a position to atfané today, we|
. !

think it unnecessary to adjourn the matter in view of the stata-

ment being made by Mr,V.Bhimanna, learned additionsil standing

|

counsel for the respondents, [ !
o i

1

2, The complaint of the applicants who ars 33 in number ip

[
|

this petition is that the respondents have not compiied with tﬁa
|

directions contained in the upriginal judgement uit%in the stipu-
lated time and therefore they are liable for action for dis- |
obediance of the order. By the said order, tha appLicanta'ueré:

directed to be extended the benefit of prodictivity linked bonus

subject to their having put in 240 days oé service ebch year enging
318t March for thres years or more based on their aveiage monthly
» [

— | . | .

emoluments datermined by degviding the total emolUmanFs for each|

accounting year of eligibility by 12 subject to other condition%

prescribed from time to time, This formula was adoptejigy the

decision of the Ernakulam Bench rendered in GA 171/89,

|

3. Mr.V.Bhimanna states that he has instructiond to convay

. L
that out of 33 applicants the benefit has already been givan to |

| :
| [ | i
26 persons and to that extant, the original order has‘been com= |

plied with, He fPurther states that in respect of remPining aeua?
|
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: bl
parsons details of their service are bsing calcwlated| and ths Aéi

JLAALL SV '
old records have to be checked out, the reqpondgnts ars S;E#ha ?’
Jol™ fete amnd (it \
vapy—same—J0b., E€very endsvour will be made to comply'uwith the
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original order in respect of those savan persons. §$ﬁéa it

##~  is ie stated that simes- the relief has already be%n granted

L to 26 parsons already, we have no reason to nt&;Q;SLthat the

respondents will refuse to comply with the original order in

L Tegard to the remaining 7 persons,end the delay ie-ewcuriag

for genuina reasons, Hence the follouwing order :=-

(i) It is noted that according to the
Respondents 26 of the applicants
have been given ths benafit and the

original prder is complied with;

. -
-

/i170n the basis of this statemant no ‘
action is called ?Di¢ln this peti-
v tion in respsct of, hosa‘5§ parsons.

(i1)0On the request of the respondants made]
by the learned counsal for the respon-|

denta, we grant two months time from
the date of receipt of a copy of this
order to the respondsnts to fully

comply with the original order in res-
pect of the remaining applicants.

(iii)In default on tha part of the respon-
dents to comply with the original
order in respect of the remaining seven
b appllcanta unless anysdvence time gntcA34ﬂ -
b axtendad after natice to the other side,
the éaxdﬂappllcants will be at liberty  to
apply for suitable action if so aduise#.
Likewise if factually any one of the 26
appllcanta in respect of whom the original
b order %B have been complied with, ths
v same 13 found to be Raetagatly wrong, the
said applicant/applicants will be at
liberty to apply for suitable action,

4, The Contempt Petition is disposed=-of in terms of the
aforssaid order. No costs. 7
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‘ (H.RAJENDRA FRASAI) (M.G.CHAUDHARI)
Member ~—(A) Uica-ﬁhairman‘
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+ Dated: 6th September, 1996, ﬁhﬁﬂ%y l

‘ \\\g avl/ ODictated in Open Court, Q4J¢N&;;Q\ e
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